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ORDER :
!

" ORAL ORDER (PER HON'BLE SHRI R,RANGARAJAN : MEMBER (ADMN,)

Heard Mr.K.Venkateswara Rae, learned ceunsel for the applicant

and Mr . N,V . Raghava Reddy, learned ceunsel fer the respondents.

2. There are 7 applicants in this OA. They are workiné as

Sweepers/Gardeners under the contrel of the respondents for

number of years panging frem six years te 20 years. They filed

this applicatien fer regularising their services in terms ef the

direction given by the Full Bench ef this Tribunal in CA, 912 and
; 'r\“*%f\

961 eof 1992 secided en 07-06-93. The%have not filed anyi

representatieng ip this cenmectien.

. 3. This OA is filed for a declaratien that the applicants

are entitled for grant of temperary status in Greup-D pests

from 02-11-89 and censequently abserptien in Greup-D posés in
accerdance with the Casual Labeur (Grant ef Temporarﬂjézggbs and
Regularisation) Scheme, 1991 with all censequential bene%its

in terms ef the judgement ef this ‘Tribunal in OA.912 and 961/92 .

dated 7~6-93, ' -
"'u”iﬁought
4. The main relfgggészﬁthe applicants zre te ceunt their past
s SN
serVices as&gasual abeur in accordance with the OA referred te
above and op the basis ef that calculation ef the services provide

them temperary g¢,tus and further regularise them en that basis.

5. The judgement in OA.912 and 961/92 has been challenged in

C.C.Ne.22091/93 by fi}ing SLP in theSupreme Ceurt. An interim ove.:
stay has been given in the SLP dated 20-09-93, 1In view of the ¢
above, the respondents submit that the applicants’ servi&es cannet

be counted op the basis of the decision of the Full Bench in

0A.912 and 961/92,

-
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6. In view of what is stated above
15 given:=

1) If the gbove referred SLP is

Ceurt then the applicants are entitled to ceunt their servioﬂg

period in accordance with the %7&;&0&“ Ww&h& D adie
:Lf{k&d !

i1) If the SLP is allowed then

., the fellewing direction

dismissed by the Supreme

the applicants gre not

enthtled for ceunting ef their services in accerdance with

the OAs referred té¢ abeove,

- 144) If any ether order is given by the Supreme Ceurt

in the above referred CAs in the S%P then the applicants

are entitled for the relief as directed by the Supreme Court,

7. The OA is ordered accerdingly. Ne cests.

PARAMESHWAR)
MEMBER(JUDR.)

" Dated : .The 09th December 1996,
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